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Central Administrative Tribunai
Principal Bench

O. A, 77/2000
New Delhi this the 4Lh day of December, 2000
Hon'bie Smt. Lakshmi Swaminathan, Member(J).

Shri Jagdish Chand,

sen of Shri Dalip Chand,

Qr. No.%, Minial Type,

PaT Colony, Dey Nagar,

New Delhij, P Applicant,

(By Advovate Shri B, Krishan)
Yersus

1. Upnion of India, through

Director General,

Department of Posts,

Dak Bhawan, New Delhi-110 ao1i,
Z. Chiel Posi Master General, Deihi Circle,
Department of Posta,
oifice of the Chief Post Master General,
Delhi Tircle, New Delhi-119 Qol,

The Estate Officer,

{Assistant Post Master tenerai),

Department of Posts,

Offtce of the Chief Post Master General,

Delhi Circle, New Delhi-119 av1. .+ Respondents.

[

{By Advocate Shri H.K. Gangwani)

ORDER (ORAL)

Hon ble Smt,

Shri H.K. Gangwani, learned counsel for the
regpondents  relying on  the Judgement of the Supreme
Court in Union of India Vs, Raseela Ram & Ors. (Civil
Appeal No, 1361-94/13992), devided on .9.2000, has
submitted thal this Tribunal has npo Jurisdiction to
entertain the matter,

2. Haviog regard to the facts and jssues
tavolved in  this O, A, and the nature of the impugoed
orders, and also taking into accounl the Judgement of

Fal)

the Hon'ble Supreme Court in Raseeia Ram’'s case {supra),
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the Q. A. ig dismissged for want of jurisdiction, leaving

it open to the applicant to pursue his remedies, in

accordanve with taw, No order as to costs.
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(Smt. Laksthmi Swaminatihan)
Member{J)




